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COrakl:

The Hon'ble Shri jygtice M s Deshpande, V.C.

4

The Hon'ble Shri M vy Prioclkar, M(A)

1, +hether Renorters of locel napers may be allowed to sse
the Judgement 7 )AL
2., To be refzrred to the [Renorter or not ? e—

3, whether their Lordships -ish o see the feir cooy of
the Judgsment ? ™

4, Jpether it neecs to be circulated to other Bemches o
the Tribunal ?
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
BOMBAY BENCH, 'GULESTAN' BUILDING NO.6
PRESCOT ROAD, BOMBAY 1
OA NO. 321/93
BABULAL RAMDULARI KAHAR APPLICANT
V/s.

Generl Manager
Western Railway

Churchgate, Bombay & Another Respondents

Coram: Hon.Shri Justice M S Deshpande, Vice Chairman
Hon. Shri M Y Prioclkar, Member {A)

APPEARANCE:

Mr. 8 M Dharap
Counsel

for the applicant

Mr. PM A Nair
Counsel

for the respondents

ORAL JUDGMENT: DATED: 15.4.93
(Per: M S Deshpande, Vice Chairman)

Heard the counsel. The respondents have not yet
decided the grievance of the applicant which was made
in the representation dated 19.1.93. The respondents
are directed to decide that grievance within six weeks.

We are not disposed to make any other order at this

stage.
0A is disposed of.
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(M Y PrioTkar) : (M S Deshpande)

M(A) v.C.




